
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

To,
The Registrar,
Hon'ble National Green Tribunal,
New Delhi.

O.A. No. 89 t2020 lWZl

Sama Siddik Osman
Vs
Ministry of Environment, Forest and Climate Change & Ors.

Vide order dated 1'111212021 Hon'ble National Green Tribunal
has direcied to lile a Joint Committee Report within two months.

lN COMPLIANCE THEREOF, Gujarat Coastal zone Management Authority
(GCZMA) instructed the District Collector ( Chairman, District Level CRZ

committee), Morbi to submit the factual report vide letter dated 121011202'1.

(Annexure-1)

The District Level CRZ committee carried out site inspection on 0710212021

and submitted its report vide email daled 1010212021( Annexure-2). With

respect to this repo( GCZMA issued following directions to the District Level

CRZ committee, vide letter dated 2310212021-

1) File the case under Seclion 19 of EPAcf1986 against responsible units
for violation of CRZ notification 2011.

2) Break the illegal earthen bunds.
3) Cancellation of lease, if violating CRZ norms.

An interim action taken report was received from the District Level CRz
Committee, vide their email daled 1010312021 (Annexure-3).

r) '"o

-t'-4---r,1o1*-'( S. J. Pandit )
Additional Secretary and
Member Secretay, GCZMA,
Department of Environment and Forest, Gujarat

Encl : As above
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Dr. K. Ramesh, IfS
Director (Environment) &

Additional Secretary

GOVERNMENT OF CU]ARAT 2rJ )L
Forests & Environment Department
Block No. 14/8, Sachivalaya
Gandhinagar-382 010
Tel: O79 -2325266O
Faxt O79 - 23252756
E mail : direnv@guiarat.gov.in

Ref. No.ENv-10-2079 -777 -T Irate ,72.O1 .2021

Regional Ofiicer & Mcmber Sccretary,
CRZ District Level CommiJaee
Gujalat Pollrti0n Conlol Board
Parishrnm. Nr. N{ahavir Society.
Clpp. Nc$ Bus Stand, Siurtla Road,
l\'l orbi -l6-'i 64 I

Colleclor & Chairnan :
Lllt./. l)istrict t-c\cl ( ommittee
I)islricl (lollcclor Ol llcc.
l\1rrhi

Sub: About large scale destruct:on of mangroves forest. Mudflats (Daflage to CRZ I A
Ecological sensitive Areas), Rivers, listuaries by Salt lease holder companies in
31.29 Sq KMS illegally allotted area by Revenue Dept. Guiarat, at Bagasara vill:
Maliya(Mi), Dist Morbi.(The site is rctually rear,ungi village Ta. Bhachau, Dist.
Kutch.)

Ref: l) Thjs Departmcntcvcr numbc[lcttcrdatcd 0c)/11/2019.
2) N{ inistry of Environnrent, Foresr & Clinratc Change letter dated

t 6 /03 /z}te & t7 /06/21)20.
:l) llol'l)le National Green Tlibunal , Principal Bench, New Delhi order dated

lr / l2/212tt ir O.A. no.lte / 2O2t) (wZ),

DeaI Sir,

In contcxt of abovc suhject and abovc rcterred Hon'ble National Green Tribunal ,

Principal Bench, Nr,rv Delhi oldel datc(l 11/lZ/2020 in O.A. no. 89 /'2020 (WZ).

Copy of thc order is attached herewith. It is evideDt that the issues raised in the NGT

rnatter pertain to valious violatiors of rules atrtl regulations of CRZ areas with
special enlphasis on destluction of man!r-ove forest, lnudflats, Rivers and Estuaries

by difterent companies (1. Seaside Salt h,t. Limited, 2, Real Refined Salt and Allied

Industries Ltd., 3. Arav Brine CIrem Pvt. Lkl. ).
ln context of above subject and above referred letters, you are requested to look into

the nlatter and subrnit a factual report to this Department.
'l iranl( yor.r,

tqr. 4 Yours sin(.Yel!,

JAN:IZ1 LI'
IDr. K#mesh)

rU

t12
- / C--

t

rrlI
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Copy To:

1. Scientist , "D" (CRZ) , Ministry of Environment Foresl & Climate Change , IDdira
Paryavaran Bhavan, Jor Bagh Road, New Delhi - 110003.

2. Scientist , "D" , Ministry of Environment Forest & Climate Change , Regional Office,

Western Region, Kendriya Paryavaran Bhavan, Link Road No,3, Ravishankar Nagar,

Fhopal-462016

3. shri Sama Siddik Os lan, Fisherrlan Leader, Cheravali, At_ Suraibari, Post- Shikarpur ,

Ta Bhachau, Di- Kutch............-.-...-. kind your iniorma!ion Plcase
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1.0 Introduction 
The Original Applications (OA) No. 89/2020 (WZ) (Sama Siddik Osman Vs Ministry of 

Environment, Forest and Climate Change & Ors.), were filed in Hon’ble NGT, Principal Bench, New 
Delhi with a plea to stop violation of CRZ regulations in the ecologically sensitive CRZ-IA area in 
District Kutch, Gujarat.   

As per plea, it is submitted that allotting the CRZ-IA category land to the salt companies is 
against law. According to the applicant, illegal bunding and blocking of creeks will have adverse 
impact on the fishermen. There will be damage to the biodiversity in the coastal island at the mouth of 
creeks, estuaries, sub-creeks and creeklets and inter-tidal zone that forms Coastal Regulation Zone. 
There was no consultation with the Gujarat Coastal Zone Management Authority (GCZMA). The salt 
companies have established bunds to prevent tidal waters in violation of the CRZ Notification. There is 
potential for damage to the mangroves. Sanctuary for wild ass and migratory birds will also be 
adversely affected. 

The subjected land parcel is allotted on lease/rent by Government of Gujarat, Revenue 
Department vide Resolution no. MaThaJa/3718/658/Ka dated 10/01/2019 to M/s. Real Refined Salt and 
Allied Industries Ltd. (1951 Ha.) and vide Resolution no. MaThaJa/3718/659/Ka dated 04/02/2019 to 
M/s. Seaside Salt Pvt. Ltd. (902.48 Ha.).  

 
The relevant order of the Hon’ble NGT, Principal Bench, New Delhi is reproduced below:  

“2 Before considering the issue, we find it necessary to require response of the concerned parties 
which may be furnished in the form of a factual and action taken report by the GCZMA, 
Additional Chief Secretary, Forest and Environment Deptt., Gandhinagar and Gujarat 
Pollution Control Board (GPCB). GPCB will be nodal agency for the purpose. The report may 
be furnished within two months by e-mail at judicial-ngt@gov.in preferably in the form of 
searchable PDF/OCR Support PDF and not in the form of Image PDF. 

   

2.0 Timeline of this issue. 
As per Forest and Environment Department, GoG vide G.R.No.ENV-10-2011-800-E dated 

14/10/2013 regarding Constitution of District Level Committee to assist the GCZMA (Gujarat Coastal 
Zone Management Authority) for Enforcement and Monitoring of Coastal Regulation Zone 2011, 
District Level CRZ Committee for District Morbi was formed vide Letter no. 
GPCB/R.O.Morbi/Technical-29/1431 dated 21/09/2015 under Chairmanship of District Collector.   

 M/s. Deendayal Port Trust sent to District Collector, Bhuj Kutchchh vide Letter no. 
LW/PL/3434/79 dated 31/01/2019 regarding Allotment of Land belonging to M/s. Deendayal 
Port Trust by the Government of Gujarat. 

 First Complaint from Shri Sama Siddik Osman was received at GPCB Office Morbi dated 
03/07/2019 vide Inward No. 17253. 

 The same complaint was forwarded to Morbi District by District Level CRZ committee, Kutch 
vide letter no. GPCB/RO/Kutch-West/T-55(E)/562 dated 01/08/2019 with Minutes of Meeting 
of the said District Level CRZ Committee meeting dated 26/07/2019 and Remarks that ‘as 
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lease was granted by District Collector and District Magistrate, Morbi, this case is transferred 
to Morbi District’. 

 In meeting of District Level CRZ Committee, Morbi dated 27/08/2019, the said complaint was 
discussed and a Sub-committee was formed as under to carry out Joint Inspection and submit 
its report. Members of Sub-committee is as follows: 

o Regional Officer, GPCB, Morbi, 
o Superintendent of Fisheries, Morbi 
o Assistant Conservator of Forests, Morbi  
o Mamlatdarshri, Maliya(Mi) 
o District Inspector of Land Records, Morbi 

 The sub-committee carried out inspection on dated 04/09/2019 but as per their Note dated 
04/09/2019, due to Low Tide during start of inspection, Non availability of GPS machine as 
stated by DILR officer and bad weather during monsoon season this inspection is postponed 
and it is decided that next date for Joint Inspection will be arranged as soon as possible in 
consultation with Gujarat Maritime Board (port authority) regarding tide table and other 
parameters.  

 Meanwhile Additional Chief Secretary, Forests & Environment Department, GoG issued 
Directions under Section 5 of the Environment (Protection) Act, 1986 to Chairman, Deendayal 
Port Trust (DPT) vide Reference No. ENV-10-2018-20-NGT-27 dated 12/06/2019 and similar 
Directions under Section 5 of the Environment (Protection) Act, 1986 to M/s. Real Salt & 
Industries Ltd, Vill. Bagasar, Ta. Maliya, Dist. Morbi and M/s. Sea Side Salt Pvt. Ltd, Vill. 
Bagasar, Ta. Maliya, Dist. Morbi and vide Reference No. ENV-10-2019-122-E(T cell)/431688 
dated 16/08/2019. 

 Letter sent by M/s. Deendayal Port Trust vide reference no. LW/PL/3434/79 dated 02/02/2019 
to District Collector, Kutch regarding allotment of land belonging to M/s. Deendayal Port 
Trust and similar Letter sent by M/s. Deendayal Port Trust vide reference no. 
LW/PL/3434/934 dated 11/10/2019, to Settlement Commissioner and Director of Land 
Records, Gandhinagar regarding inspection and Survey of Land/area allotted for salt 
production by Revenue Department, Gandhinagar in Village Bagasara, Maliya (Miyana), 
Morbi, Near Village Jungi (Kutch).   
o The letter has Annexure containing Inspection Report of Land Section from DPT Officials 

dated 13/07/2019. A portion of report states ‘The vast stretch of land has been occupied 
by the salt land parties and it is noticed that wide Earthen Bunds, admeasuring in a 
periphery length of 8-10 kms. approx. are formed on and around the allotted land. The 
said land is located between village Jungi (Kutch) and Navlakhi Port and is situated in 
intertidal zone, which appears as an Island and seems to fall under the sensitive CRZ area. 
This land/area is accessible only by sea route and there is no land route connectivity. The 
vacant land is being developed for the purpose of salt production, wherein machinery & 
equipment's such as 04 Hitachi Machines, 06 Tractors, etc. and labours have been 
deployed and the work of forming of Huge Earthen Bunds/Boundaries, is in progress.’ 

o Another Inspection Report of Land Section from DPT Officials dated 01/07/2019 in 
which it is stated that Dr. Suresh Kumar N. Agravat, Regional Officer, GPCB and 
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Member Secretary, District Level C.R.Z. Committee, Gujarat Pollution Control Board, 
Bhuj has filled an F.I.R. under section 154 Cr. P.C. (as per Section 447, 283) before the 
Samakhayali Police Station on 24/06/2019. Thereafter, on the instructions of Police 
Inspector Samakhyali, site inspection was jointly undertaken on 01/07/2019 by the 
officials of Land section, Deendayal Port Trust; Regional Officer & Member Secretary, 
District Level CRZ Committee, GPCB, Bhuj & Gandhidham, Police personnel, 
Samakhiyali & representatives of complainant (M/s Kachchh Camel Breeders 
Association, Bhuj & Bhachau), by 02 nos. of hired fishing motor boats from the Creek 
nearby Vandiya Village. During said visit, it was observed that long straight Earthen 
Bunds were formed at 2 to 3 places. Further, destruction of Mangrove plantation, blocking 
of creeks, formation of earthen approach roads, etc. was noticed at site. The Police 
Panchnama in respect of FIR lodged by the Regional Officer & Member Secretary 
(District Level CRZ Committee), GPCB on 24/06/2019 was prepared at site. 

 In District Level CRZ committee dated 03/02/2020, it is decided that individual departments 
has to submit ATR of all complaints pertaining to then in this committee within 30 days. Brief 
of reply of Individual departments is as follows: 
o Deputy Conservator of Forests, Morbi vide Letter no. B/jamana/Te-10/8000/2019-20 

dated 02/03/2020: The said land parcel is outside of The Cher Forest region of Morbi 
District. They have no objection if there is no destruction of Cher vegetation in allotted 
land.   

o Superintendent of Fisheries, Morbi vide letter no. mamo/tatrak/mitha udhyog/20-21 dated 
10/07/2020: Issue of illegal land occupancy is not pertaining to their jurisdiction. 

o  District Inspector of Land Records vide letter no HQA/vashi-73/2020-21 dated 
22/07/2020: Both lands are pre-measured on basis of signed and stamped sketches of land 
and based on this by the order of District Collector, Land Measurement is done for said 
land parcels allotted for salt manufacturing. As this is coastal land and outside any 
Revenue survey it cannot be considered in any village area.   

Additionally, GMB’s Comments on Draft CZMP Map prepared by NCSCM for Morbi district is 
received vide letter no. GMB/ENV/CZMP/1/8148 dated 10/10/2018 addressing to The District 
Collector to clearly demarcate area other than CRZ-1A within port limits as CRZ-1B area. It states ‘As 
there are various area other than mangroves shown within Navlakhi port limit, the same needs to be 
shown as CRZ-1B.’  

 

3.0 Action taken by the committee. 
 

Meeting of District Level CRZ Committee for District Morbi is held on 30/12/2020 and 
Discussion on this matter is carried out. In this Meeting, it is decided to carry out joint inspection of the 
Sub-committee formed dated 27/08/2019. 
During the meeting, the committee was appraised of the actions already taken at various Levels: 
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 Directions under Section 5 of the Environment (Protection) Act, 1986 issued by Additional Chief 
Secretary, Forests & Environment Department, GoG to Chairman, Deendayal Port Trust (DPT) 
vide Reference No. ENV-10-2018-20-NGT-27 dated 12/06/2019. 

 Similar Directions under Section 5 of the Environment (Protection) Act, 1986 issued by 
Additional Chief Secretary, Forests & Environment Department, GoG to M/s. Real Salt & 
Industries Ltd, Vill. Bagasar, Ta. Maliya, Dist. Morbi and M/s. Sea Side Salt Pvt. Ltd, Vill. 
Bagasar, Ta. Maliya, Dist. Morbi and vide Reference No. ENV-10-2019-122-E(T cell)/431688 
dated 16/08/2019 

 Dr. Suresh Kumar N. Agravat, Regional Officer, GPCB and Member Secretary, District Level 
C.R.Z. Committee, Gujarat Pollution Control Board, Bhuj has filled an F.I.R. under section 154 
Cr. P.C. (as per Section 447, 283) before the Samakhayali Police Station on 24/06/2019 

4.0  Field visit of the committee to Morbi region 
 

Joint inspection of the CRZ Sub-committee is carried out dated 07/02/2021. Earlier this joint 
inspection was to be carried out dated 12/01/2021 but due to some un-avoidable circumstances, it was 
postponed. Outcome as per Joint inspection Report of the CRZ Sub-committee is as follows: 

 At the said location, earthen bunds are observed of approx. 4-5 ft height in some area. These bunds 
are created at approx. 50 ft. away from coast.  

 During visit, wet soil is observed hence, the constructed earthen bunds may or may not block flow 
of tidal waters to mangrove areas. 

 Scattered mangroves, Cher vegetations is observed and wet soil is observed near it. 

 No any salt manufacturing activity is observed during inspection. 

 Good growth of mangrove vegetation is observed along coast with new mangrove growth. 

 In South West of the said location, dense mangrove growth with Cher vegetation of height 3-4 ft is 
observed and in North of the said location, scattered mangroves are observed.    

 Presence of Russel's viper is observed at said site. Some migratory bird species are observed on 
coast and this is breeding ground for them. 

 Till date, approved CZMP Maps are not finalized and as per available Pre Draft Czmp Map, the 
said area falls between Sheet No. : NCSCM/ F 42 E 4 / SE and NCSCM/ F 42 E 12 / SW, hence, 
Pre draft maps specifically for the said area is also not available. But looking to land pattern in 
both referred Pre draft maps, it seems that this area falls in CRZ 1-A area of Mudflats and 
Mangroves.  

 
5.0 Measures proposed 
 

 Since during Joint inspection dated 07/02/2021, no any activity is observed going on. But already 
created earthen bunds as also described in Inspection Report of Land Section from DPT Officials 
dated 13/07/2019 are still there and they must be erased down.  

 Recommendation of Deputy Conservator of Forests, Morbi vide Letter no. B/jamana/Te-
10/8000/2019-20 dated 02/03/2020 must be considered while taking Final Decision. 
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CRZ	subcommittee	Joint	Investigation	Report 

Subject : CRZ subcommittee Joint Investigation w.r.to Complaint received 
from Shri Sama Siddik Osman. 

Reference : Original Applications (OA) No. 89/2020 (WZ) (Sama Siddik 
Osman Vs Ministry of Environment, Forest and Climate Change & 
Ors.) 

Grievances : 1) Allotting the CRZ-IA category land to the salt companies. 
2) Illegal bunding and blocking of creeks. 
3) Salt companies have established bunds to prevent tidal 

waters. 
4) Potential for damage to the mangroves. 
5) Sanctuary for wild ass and migratory birds will also be 

adversely affected. 
Location : West Side of Surajbari Creek, North of Navlakhi Port in Gulf of 

Kutch. 
Date of Inspection : 07/02/2021, Time: 07.30 a.m. onwards 
Observations: 
 
 CRZ subcommittee Joint Investigation is carried out w.r.to minutes of District Level 

CRZ Committee meeting dated 30/12/2020. Earlier this joint inspection was to be 
carried out dated 12/01/2021 but due to some un-avoidable circumstances, it was 
postponed. 

 All the Members and/or Representatives of subcommittee are present and Journey 
from Navlakhi Port is Started at 07.30 a.m.  

 We reached the location referred in complaint/plea at around 09.30 a.m by hired 
fishing motor boat. 

 The location Details are as follows: 
o Approx Latitude: 23°06'26"N and Longitude: 70°29'40"E 
o Jungi Village of Bhachchau Taluka, District Kutch is in North Direction. 
o Location is surrounded by creek in East and South Direction.  
o Mudflats and Mangrove Land in West Direction, most probably area of 

Kutch District.  
 The subjected land parcel is allotted on lease/rent by Government of Gujarat, Revenue 

Department vide Resolution no. MaThaJa/3718/658/Ka dated 10/01/2019 to M/s. Real 
Refined Salt and Allied Industries Ltd. (1951 Ha.) and vide Resolution no. 
MaThaJa/3718/659/Ka dated 04/02/2019 to M/s. Seaside Salt Pvt. Ltd. (902.48 Ha.). 

 As per Land records, and available Co-ordinates map of 1) Limit of Port Navlakhi, 2) 
M/s. Real Refined Salt and Allied Industries Ltd. and 3) M/s. Seaside Salt Pvt. Ltd., the 
land parcel is under jurisdiction of Morbi District (Attached as Annexures). 

 At the said location, earthen bunds are observed of approx. 4-5 ft height in some 
area. These bunds are created at approx. 50 ft. away from coast.  

 Scattered mangroves, Cher vegetations is observed and wet soil is observed near it. 
 In South West direction of the said location, Two large heaps of soil are observed 

and it seems that this soil is excavated from the channel to collect and pump in sea 
water into earthen bund. 

 No any salt manufacturing activity is observed during inspection. 
 Good growth of mangrove vegetation is observed along coast with new mangrove 

growth. 

Annexure 1
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 In South West of the said location, dense mangrove growth with Cher vegetation of 
height 3-4 ft is observed and in North of the said location, scattered mangroves are 
observed.    

 Presence of Russel's viper is observed at said site. Some migratory bird species are 
observed on coast and this is breeding ground for them. 

 Till date, approved CZMP Maps are not finalized and as per available Pre Draft 
CZMP Map, the said area falls between Sheet No. : NCSCM/ F 42 E 4 / SE and 
NCSCM/ F 42 E 12 / SW, hence, Pre draft maps specifically for the said area is also 
not available. But looking to land pattern in both referred Pre draft maps, it seems 
that this area falls in CRZ 1-A area of Mudflats and Mangroves.  

 
Conclusion:	

 Said area allotted to salt companies. 
 No any salt manufacturing activity is observed during inspection. 
 During visit, wet soil is observed hence, the constructed earthen bunds may or may 

not block flow of tidal waters to mangrove areas. 
 As per Land records, and available Co-ordinates map of 1) Limit of Port Navlakhi, 2) 

M/s. Real Refined Salt and Allied Industries Ltd. and 3) M/s. Seaside Salt Pvt. Ltd., the 
land parcel is under jurisdiction of Morbi District. 

 

No. Name Designation 

1. Shri K. B. Vaghela 
Member Secretary, CRZ 
Committee  and  
Regional Officer, Morbi 

2. Shri Chirag Amin, IFS 
Deputy Conservator of Forests, 
Morbi Division 

3. Shri K. V. Ramani 
Superintendent of Fisheries, 
Morbi 

4. Shri D. C. Parmar Mamlatdar, Maliya – Miyana 

5. Shri N. U. Chavda A. DILR, Morbi 

6. Shri G. H. Ramanuj 
D.E.E, Gujarat Maritime Board 
(Navlakhi Port) 
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Photographs	showing	condition	during	CRZ	subcommittee	Joint	Investigation	
dated	07/02/2021.	

	

Earthen	bunds	are	observed	of	approx.	4‐5	ft	height.	

	

Two	large	heaps	of	soil.	
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Mangrove	vegetation	inside	created	earthen	bunds.	

	

In	South	West	Direction,	dense	mangrove	growth	with	Cher	vegetation	of	height	
3‐4	ft	is	observed.	
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In	South	West	Direction,	dense	mangrove	growth	with	Cher	vegetation	of	height	
3‐4	ft	is	observed.	

	

Some	migratory	bird	species	are	observed	on	coast	and	this	is	breeding	ground	
for	them.	
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DEENDAYAL PORT TRUST 

LAND SECTION 

Sub: - Un-authorized occupation of DPT Area including Encroachment 
on Coastal Land for the purpose of Salt Production and Damage 
to Mangroves by salt manufacturers, near village Jungi, Vandiya, 
at Taluka Bhachau- Reg. Inspection Report. 

With reference to above, it is stated that Dr. Rajiv Kumar Gupta, lAS, 
Additional Chief Secretary, Government of Gujarat, Forests & Environment 
Department, Gandhinagar- Gujarat, had issued the " Direction under Section 
5 of the Environment (Protection) Act, 1986" , to the Chairman DPT, vide 
letter No. ENV-10-2018-20-NGT-27 dated 12/06/2019 and copy endorsed to 
(i) the Collector & District Magistrate and Chairman, District level CRZ 
Committee, Bhuj (ii) Regional Officer, GPCB and Member Secretary, DLC, 
Gujarat Pollution Control Board, Bhuj and (iii) Member Secretary Gujarat 
Pollution Control Board, Gandhinagar, with a request to ensure that the said 
directions are complied with, by Deendayal Port Trust and also to file the 
F.I.R. against known or unknown persons who are found to be indulging in 
illegal ac tivity of cutting Mangrove and to ensure that there shall be no 
violations of C.R.Z. Notifications 2011, taking place in their respective 
jurisdicti ons. 

Accordingly, Dr. Suresh Kumar N. Agravat, Regional Officer, GPCB 
and Member Secretary, District Level C.R.Z. Committee, Gujarat Pollution 
Control Board, Bhuj has filled an F.I.R. under section 154 Cr. P.C. (as per 
Section 447, 283) before the Samakhayali Police Station on 24/06/2019. 

Thereafter, on the instructions of Police Inspector Samakhyali, site 
inspection was jointly undertaken on 01/07/2019. by the officials of Land 
section, Deendayal Port Trust; Regional Officer & Member Secretary, District 
Level CRZ Committee, GPCB, Bhuj & Gandhidham, Police personnel, 
Samakhiyali & representatives of complainant (M/s Kachchh Camel Breeders 
Association, Bhuj & Bhachau), by 02 nos. of hired fishing motor boats from 
the Creek nearby Vandiya Village During site visit, it was observed that long 
straight Earthen Bunds were formed at 2 to 3 places. Further, destruction of 
Mangrove plantation, blocking of creeks, formation of earthen approach 
roads, etc. was noticed at site. The Police Panchnama in respect of FIR lodged 
by the Regional Officer & Member Secretary (District Level CRZ 
Committee), GPCB on 24/06/2019 was prepared at site. 

The area is accessible only by sea route and is s ituated in inter tidal zone 
which seems to fa ll under CRZ area. Also there is no land route connectivity. 

C..~ --L 
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... 

2. 

The bunds were formed to obstruct the !low of water and to develop the land 
for the purpose of salt production. In the context of the subject matter it was 
observed that apart from unauthorized occupation of DPT land, the 
Environmental norms too had been violated by the salt land parties. 

The photographs of the aforesaid land were recorded and a copy of the 
same is enclosed. 

The aforesaid inspection/verification report dated 01107/2019 is 

submitted to Executive Engineer (Kandla Land), DPT for kind information 
and fmther necessary action in the matter please. 

~./Y\"1 
( A.P.Trivedi) 

Executive Engineer ( K.L.) 

( Manish Hingorani ) 
Jr. Engr. (C) (Gr-I) 
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DEENDAYAL PORT TRUST 

LAND SECTION 

Sub : Inspection and Survey of Land I Area allotted on Lease Basis to 
the two parties for the purpose of salt production, by Revenue 
Department, Govt. of Gujarat, Gandhinagar at village Bagasara, 
Malliya (Miyana), District: Morbi, ncar village Jungi (Kutch)­
Reg. Verification Report 

The fishermen and grazers of the Malliya (.l'viiyana), Surajbari and Jungi 
region (Coastal Areas between Kutch & Morbi Districts, Gujarat) under the 
leadership of one Shri Sarna Siddik Osman, Cherawadi village, Surajbari, 
Kutch have lodged an official complaint dated 08/0512019, addressed to the 
concerned Ivlinistries, Statutory Bodies, Govt. of Gujarat, G.P.C.B. and other 
Organisations. In this regard, a copy alongwith enclosures has also been 
endorsed to Deendayal Port Trust, alleging the destruction of Mangrove 
Plantation, Violation of CRZ & Environmental Norms, etc., by the two Salt 
Land Parties. 

It has been mentioned in the above representation that the Collector, 
Morbi has allotted land admeasuring 2230.00 acr~s and 4818 acres & 15 
guntha to M/s Seaside Salt and Mls Real Refined Salt, Gandhidham 
respectively, which includes portion of land under the ownership of 
Deendayal Port Trust. In this connection, also a Letter - cum - reminder I 
complaint dated 28/06/2019 has also been received from them by DPT on 
similar issues. 

\ · In the context of the subject matter, it is submitted that initially the work 
was started in December 2018, by the salt land parties on DPT Land, located 
near ex- lessee M/s Kanoria Chemicals (DPT Salt land I plot admeasuring 
919.00 acres), near village Jungi, on the other side of the creek. During joint 
inspection of the area, it was observed that apart from un-authorized 
occupation of DPT land, the Environmental Nom1s too had been violated by 
the salt land parties in the adjoining areas. In this regard, 2 Inspection Reports 
dated 24/12/2018 & 01107/2019 are submitted and enclosed, which are self­
explanatory in the related matter. 

In this regard, it is further stated that iflitially a complaint dated 
18/ll/20 18 and another letter dated 20/02/2019, alongwith image of Google 
Earth of the aforesaid area duly identifying the location, was also received 
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-
from one Shri Haresh Kumar J. Balasara, RTI Activist, Morbi, alleging 
wrongful allotment of the aforesaid DPT Salt land. 

As such, the District Collector's, Kutch and Morbi had been requested 
by Deendayal Port Trust, to get the matter enquired from the concerned 
authorities and keep the procedure of land allotment in abeyance, vide C.E., 
OPT's letter dated 02/02/2019. A Copy of the letter is enclosed for kind 
reference. However, no response/reply has been received from the State 
Govt./ Govt. of Gujarat authorities, till today. 

Accordingly, the site inspection was jointly undertaken by the Officials 
of Land Section, alongwith Surveyor of H.E. Section, Deendayal Port Trust; 
D.I.L.R., Bhuj & representatives of complainant, by a hired fishing Motor 
Boat from Kandla sea, on 13/07/2019. It is pertinent to mention here that the 
D.I.L.R. official I ·surveyor had accompanied the inspection team informally, 

n on the personal request of DPT. The observations/findings of the site visit are 
furnished, as under: 

1) The vast stretch of land has been occupied by the salt land parties and it is 
noticed that wide Earthen Bunds, admeasuring in a periphery length of 8-
1 0 kms. approx. are formed on and around the allotted land. The said land 
is located between village Jungi (Kutch) and Navlakhi Port and is situated 
in intertidal zone, which appears as an Island and seems to fall under the 
sensitive CRZ area. This land/area is accessible only by sea route and there 
is no land route connectivity. 

2) The vacant land is being developed for the purpose of salt production, 
wherein machinery & equipment's such as 04 Hitachi Machines, 06 
Tractors, etc. and labours have been deployed and the work of forming of 
Huge Earthen Bunds/Boundaries, is in progress. Moreover, the Tents for 
the residence of labours, other temporary structures, Storeroom for spare 
parts of machinery, Stocking of fuel, etc., have been erected and 
established on site. 

3) The land has been converted into plain ground, wherein destruction of 
Mangrove plantation, blocking of creeks, filling of small 
streams/subsidiaries, fomiation of earthen bunds & approach roads, etc. is 
evident at site. The joint visit of the concerned authorities such as District 
Level CRZ Committee, G.P.C.B., Forest Department, Fisheries 
Department, Dy. Collector I Mamlatdar, D.I.L.R. and other Statutory I 
Regulatory bodies is utmost necessary, to prevent further violation of 
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Environment norms. Hence, they may be requested for carrymg out 
necessary inspection of the affected area. 

4) Necessary assistance of Police Department may be essentially sought for 
providing Police Bandobast during the site visit and to take needful I 
remedial action. 

5) The survey of entire periphery area was carried out by the team and 23 
nos. of reference points!UTM co-ordinates through GPS devices were 
recorded jointly by D.P.T. & D.I.L.R. to ascertain the location, specific 
ownership of land and identify the boundaries i.e. to determine whether 
land falls under Kutch or Morbi District and also to confirm whether the 
land belongs to DPT or Govt. of Gujarat. 

6) A copy of the various 'Photographs' of the aforesaid land, depicting the 
site conditions and ongoing activities/movement, duly recorded and taken 
during site visits are enclosed for reference. 

The work of Survey and Demarcation of DPT Land Boundaries, including 
marking I fixing of 205 Nos. of Reference Points, in a total length of 110.00 
Kms. from village Veera to Jungi, by D.I.L.R., Bhuj has been jointly 
undertaken and is in progress, since January 2019. Presently, the work is 
temporarily stopped due to the ongoing monsoon season. 

The Demarcation Report and Drawing of the aforesaid land and 
authenticity of the area, falling under DPT land or otherwise is yet to be 
received from D.I.L.R., Bhuj. In this connection, it is proposed that if agreed 
to. the matter may be taken up on priority, with the respective Collectors and 
concerned offices of D.I.L.R., to enable detailed scrutiny and investigation of 
the matter, pursue the early submission of the De·marcation Report and 
resolve the sensitive issue regarding identification and ownership of land. 

The aforesaid Inspection/Verification Report dated 13/07/2019 is 
submitted to Executive Engineer (Kandla Land), DPT for kind information 
and further necessary action in the matter please. 

(Manish Hingorani) 
Jr. Engr. (C)(Gr-I) 

~ 
(Sarthak Choudhury) 

Jr. Engr. (Civil) 
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Supplementary Report of Action taken w.r.to Ilon'ble NGT OA No. 8912020 (WZ).

Subject Supplementary Actron taken Repofi rv.r.to Original Applications (OA) No.
8912020 (WZ) (Sama Siddik Osman Vs Ministry of Environment. Forest and
Climate Change & Ors.) filed in Hon'ble NGT, Principal Bench, New Delhi.

1) Hon'ble NGT order dated I1.12.2020 in OA no. No. 8912020(WZ).

2) Letter received frorn Director, Environment and Additional Secretary, Forest
& Environment Dept., GoG vide Ref No. ENV-10-2019-177-Tcell dated
231021202t.

3) Letter received frorn Director, Environment and Additional Secretary, Forest
& Environment Dept., GoG vide Ref No. ENV-10-2019-177-Tcell dated
0810312021.

Reference

District level CRZ Comrnittee meeting was held on 0410312021, under Chairmanship of
Hon'ble District Collector. Morbi & Chairman of Distnct CRZ Committee for discussions
regarding issues pointed out in agenda.

Field visit of sub-committee is carried out dated 0710212021and its report was submitted
to DoEF on date 1010212021. Action taken report was prepared as per Hon'ble NGT [Original
Application No. 8912020NV2)l Sama Siddik Osman (Applicant) Versus Ministry of
Environment, Forest and Climate Change & Ors.] regarding violation of CRZ regulations in the

ecologically sensitive CRZ-IA area and sent for flirther submission dated 1010212021.

After submission of the report- Letter Ref No. ENV-10-2019-177-Tcell dated 2310212021

is received from Director- Environment and Additional Secretary,, Forest and Environment
Depafiment, Govemment of Gujarat in rvhich certain actions were proposed and action taken
report is stated to be submitted till 0210312021. But due to r,vork related to Local Body elections,

actions could not be carried out as suggested in said letter.

As soon as the elections were over, meeting of District level CRZ committee was held
dated 0410312021 and discnssions for further course of action were carried out. It is discussed

that as the site in question is accessible by sea route only, it takes about 2.5 to 3 hours to reach

the site from Navlakhi Port and site can only be visited during favorable high tide condition as

there is danger of boat getting struck in mud till next high tide which is generally l0 to 14 hours

apart. This leaves a windor,v of onl.v 2 to 4 hours for site inspection. Also as the land area in
question is very large (28.52 sq km), it is not possible to carrv out visit of whole area in short

trme.

Tide table i.e, Permissible draft declared for inner working anchorage for ships less than
225 Mtr.(LOA) for Month of March is obtained from Gujarat Maritime Board, Navlakhi Port
vide circular No. GMB/PON/T/2094 dated 25102/2021. As per the sarne, suitable date as per site

accessibility is after 0810312021. Hence it is decided to start breaking of earthen bunds on

091031202t.
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As per Rojkam dated 09/0312021- team of Mamlatdar, Maliya (Mi), Regional OfFrcer,

GPCB and representative from Forest Departrnent, Morbi visitcd the site. The joumey started

from 9.00 a.rn. from Navlakhi Port and reached the site at 1 1.30 a.m. The team reached the site at

Latittrde 23o06'29"N and 70"29'51"E Longitude and started removing /breaking of earthen bunds

using Tractor with plough. Photograph of the same are as attached as Annexure - I. Earthen

bunds breaking activity is started considering earthen bunds that are about 50 ft. from shore and

rvith possibilit-v of blocking sub-creeks. As the land area in question is very large (28.52 sq km),

bund breaking work mav require many number of days due to site accessibilitv constrains.

Regarding Case to be filed under section l9 of EPAct-1986 against responsible units for
violation of CRZ notification 2011, approved CZMP Maps are not yet finalizedlavailable
showing clear demarcation of CRZ areas forthe said area as per CRZ notification 2019. Also it
rs suggested to carry out extensive study of the area first, also to find out earthen bunds block
tidal waters or not, which will require more time hence more time is to be sought for the same.

Regarding revocation of Lease if there is violation of CRZ notification due to salt
production activity, no any apparent salt manufacturing or any related activity observed during
joint visit of the sub-committee dated 0710212021 or during site visit dated 09/03 12021.

Additionally, GMB's Comments on Draft CZMP Map prepared by NCSCM, Chennai for
Morbi district is received vide letter no. GMB/ENV/CZMPIl/8148 dated l0/10/2018 addressing

to The District Collector to clearly demarcate area other than CRZ-lA rvithin port limits as CRZ-
lB area. It states 'As there are various area other than mangroves shorvn u'ithin Navlakhi port
limit, the same needs to be shown as CRZ-lB.'As perpoint 5.1 (xvii) of CRZ notification 2019,

Salt harvesting and associated facilities are permitted in CRZ-lB. As the land area in question is
verv large (28.52 sq km) and rvhen approved CZMP Maps are not vet finalizedlavailable
shorving clear demarcation of CRZ areas as per CRZ notification 2019- claritv regarding the area

falling under CRZ lA or CRZ lB is not there. hence revocation of lease cannot be recommended

at present. It ma1,be decided after extensive study of the area is carried out as pointed above and

after Final approved CZMP Maps are available.

--rA(bYe
(A D Bhimani)

Member Secretary,

District CRZ committee

& I/c. Regional Ofiicer,
GPCB, Morbi.

(J. B. Patel), (t.A.s)

Chairman.

District CRZ committee

& District Collector, Morbi
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Photoeraphs showinq site condition durins visit of sub-committee dated 09/0312021.
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